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Second Floor, 
Commercial Complex, 
Indirnagar, 
BANG4L(... 560 038. 

Dated: 3FEA1QQ 

APPLICATçjJ N0:79 of 1994 

APPLJEANTS: -Sr IGVenkteShUar,  Be  nQe1Or9. 

V/s. 

RESPQJDENTS :— Sri.R .Basu, IAS,Director .Generel,Doordarshan, 
New Delhi and two others., 

Ts 

	

1. 	S.ri.P..Kulkkrni,Advoc5te, 
No.47,Second Floor,57th-A--CrOSS, 
Fourth Block,RejEjineger, 

Bengelore-560 Oto. 

	

2, 	Sri.Fl.Uesudeve Rao, 
ddl.C.G.S.C.High 

Court Bldg,Bang2lOre-1. 

iW1dfflQ f 	ni 	f the Drdr- Passed by the Central Administrat lye Tri.huzial , 
--xx-- 

Please find enclesed herewith a copy of th cPJJER/ STAY DER/1NTER ORDER/ Passed by this Irib-1 ii the-bove 
mntjoned PPlication(s) on 2D-01-1995. 
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CENTRAL ADMINiSTRATIVE TrIBuNM 

BANGALCRE BENCH, BANGALORE 

/ 	 .C.P.(CIVIL)NO.83/1994 

in 

0.A.NG.1579/1994 

- 	 FRIDAy, THE TWENTIETH DAY OF JANUARY, 1995 

SHiI V.R'iANKRISHNAN 	 ...MEMBER(A) 

SHRI A.N.VUJ ARADHYA 	 ...MEMBLR(J) 

1. 	Sri.Venkateshwar, A.G. 
s/o late A.P.Govindaswarny, 
aged about 44 years, 
Occn: Doordarshan Kendra, 
J.0 .Naçjar, 
BAN3ALCRi' - 560 006. 	 ...Applicant 

By Advocate Shri .PA.Zulkarni 

Versus 

Sri.R.Basu, I.A.S. 
Director General, Doordarshan, 
Mandi House, 
Koparnikas Marg, 
NEW DELHI - 110 001. 

K.1-14.Anees-u1...Haq, I.B.P.S. 
Dy.Director General, 
C/o Director General, 
Mandi house, 
Koparnikas Marg, 
NEJ DELHI-hO 001. 

Sri.N.G.3rjnjvas 
Director, 
Doordarshan Kendra, 
J.C.Nagar, 
ANGALcRE-560 006. 	 - 	...Respondents 

By Advocate Shri.M.V.Rao 

Shri V.Ramakrishna n, Mbr (A) 

Je hdve heard both sides. Shri.M.V.ao reoresenting 

te Illeged contemners has filed a reply and also ensloses the 

of Doordarshan Kendra, New Delhi dated 6-1-95 cancelling 

J,i/ 
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the transfer of the complainant  from Bangalore to Ahmedabad, 

as also the office memo i8st4ed by the Doordarshan Kendra, 

Bangalore stating that the elieving order issued by them vide 

merr 0  dated 24-9-94 stands wthd.rawn from 7-1-95. This office 

memo dated 7-1-95 further gces on to say that the period of 

absence from 25-9-94 to 6-195 will be treated as joining time 

which will count for all uposes. 

Our directions in CA 1579/94 were that the respondents 

should take a dcciscn in rspect of the request of the co:p-

lainant both for voluntary tetiroment under rule 48A of 

Ccs (pension) Rules and also his transfer to Ahrnedabad and the 

same should be done within one month from the date of recept 

of the order. There was a further direction that pending such 

a decision the applicant shell be permitted to continue in 

Bangalore. The deortnent iow states that. while they have taken 

a decision on the request of the complainant not to transfer him 

to Zhmedabad and has cancejjed the transfer order, they are 

still to take a decision on the reuest of voluntary retiremunt 

and that they want some more time tc comply with the direction, 

so far as his request under. rule 48A of the CCs (pension) Rules 

is concerned. In view of this Shri.Rao for the department 

submits that the dertffent had not ence±-ed any contempt. 

1
Shri.Kulkarrii for the complainant submits chat the 

office memo dated 7th January, 95 states that the period from 

25-9-94 to 6-1-95 is sought to be treated as joining time, 

which will be counted for al purposes. He states that the 

complainant's apprehension s that such an order may be held to 

be beyond the powers of the Director, Docrdharshan Kendra. 
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Bangalore and the applicant ny be put to hardship later 

for example by being asked to refund the money. We hold 

that such an apprehension is ha4 	at this stage. 

In any case, the department had complied with the directions 

except the complainant's request for voluntary retirement, 

for which they want some more time. Icny caoe, The direction 

to dispose of the request for retirement under Rule 48A was made 

in the context of the complainant's difficulty 

in moving out of Bangalore. He has now been asked by the 

Department to Continue in Bangalore. As regards the 

apprehension of the complainant brought out by Shri.Kullcarnj, 

he may submit a representation to the department bringing out 

his point, of view so as to get a response from the department 

within a reasonable time. 

4. 	As there has been substantial compliance with the 

directions of this Tribunal, the present CP is liable to be 

dismissed. We accordingly do not propose to proceed with the 

contempt proceedings and the alleged contemners are discharged.  

'II 

(A .N.VUJJNARAJHYA) 
MEI'BER (j) 

(V .RIsHN) 
3E (A) 

TRUE cOP'' 

Sectlo ff1 , 
Central AdmtniStrativa Tribunal 

Bangalore Bench 
Bangalore 


